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go a long way in strengthening our national
economy and in bringing about a genuine
eqalitarian society which was the dream of
the Father of our Nation."

I request the Government. If it is not
possible in this Session itself, at least, in the
next Session, we should have a discussion on
the recommendations of the Dr. Copal Singh
Panel and Government should take immediate
steps to impl-ment the recommendations of
this Panel.

Lack of Civic amenities for
*Jhuggi’ dwellers in Bombay
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Strike by Government Employees in Jammu
and Kashmir

SHRI SHABBIR AHMAD SALARIA
(Jammu and Kashmir): Madam, through you,
I would invite the attention of Government of
India to the fact that at out 1 lakh 50 thousand
Government servants in Jammu and Kashmir
are on strike for the last over 20 days. The
strikei has besn called because of dismissal of
fivg high ranking Government officials
without any inquiry.

0.1 2nd of October, when the nation was
observing the birthday of Mahatma Gandhi,
the apostle of peace who' led us to freedom,
we had a strike which entered the twentieth
day in the State ¢f Jammu and Kashmir.
Dismissal of
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Government servants without any inquiry and
without any c.harge-sh:et is absolutely
against the rules which are prevalent in the
State. Therefore, the responsibility for the

consequences  lies squarely on  the

Government which created this condition.

On that very clay — the 2nd of October —
whereas on the one hand this situation
prevailed, on the other hand, five hundred
houses and shops were gutted in Hindwara
town. The town, at best, consists of some
seven hundred houses. About five hundred
houses, including shops, have been gutted,
hundreds of people have been rendered
homeless and property worth lakhs of rupee's
has been destroyed in this fire. Livestock has
also been destroyed. The people are
suffering very badly.

I, therefore, call upon the Govern
ment, through you, Madam, to see that
the five high ranking Government ser
vants, dismissed without any inquiry,
should be reinstated immediately. In
case there is anything against them,
action against them should be taken
under the Classification (Control and
Appeal) Rules, 1956, which are prevalent
in the State of Jammu and Kashmir.
The people who have suffered in the
devastating fire on 2nd of October in
the town of Hindwara should be given
all necessary  help to re-build
2.00 P.M.their houses. Moreover, their
property which has been lost in
this fire should be  compensa
ted for because the Government
failed to save the people from the de
vastating fire. Furthermore, the next of
kin of all the persons who have lost
their lives in that devastating fire should
be compensated. A high-level inquiry
should be held by a sitting Judge of
the Supreme Court to find out the
causes which led to that fire which
caused such avast damage and such a
great misery to the people of that
town.

Thank you, Madam. -



